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(b) whether it is a fact that instead of 
retiring him he has been appointed as a 
Director; and 

(c) if so, what are the reasons therefor? 

THE PRIME MINISTER AND MINISTER 
OF ATOMIC ENERGY (SHRIMATI 
INDIRA GANDHI) : (a) Dr. D. N. Wadia, F. 
R. S., to whom the Hon. Member presumably 
refers, retired from Government service in 
January 1949. He is at present a National 
Professor and Honorary Geological Adviser to 
the Government of India. The question of his 
retirement from service does not, therefore, 
arise. 

(b) No, Sir. 
(c) Does not arise. 

TSHIFTING   OF    THE    INFORMATION 
DEPARTMENT OF INDIAN EMBASSY IN 

WASHINGTON 
809. SHRI RAJNARAIN :   

Will the 
PRIME    MINISTER   be    pleased    to 
state : 

(a) whether it is a fact that the In-
formation Department of the Indian Embassy 
at Washington is being transferred from the 
Chancery building to some other place; 

(b) whether it is a fact that this has 
caused discontent among the employees of 
the Embassy; and 

(c) if so, with what view and for what 
reason this transfer is being effected. 

THE PRIME MINISTER AND MI-
NISTER OF EXTERNAL AFFAIRS 
(SHRIMATI    INDIRA   GANDHI)     : 
(a) Yes, Sir. The Information Service of India, 
Washington, shifted to the 9th floor of the 
National Press Building, 14 and F Street, N. 
W. Washington D C. with effect from 12th 
August, 1967. 

(b) No, Sir. 
(c) Does not arise. 

12 NOON 
REFERENCE        TO        QUESTIONS 
ADDRESSED     TO     THE     PRIME 

MINISTER 
SHRI BHUPESH GUPTA (West Bengal)   

:   Sir, I have a little   submis- 

tOriginal notice of the question was 
received in Hindi but it could not be supplied 
to the Ministry because of unavoidable 
circumstances. 

sion to make. All along, Sir, the Prime 
Minister has been present in this House. You 
know, many questions have been addressed to 
her, but not a single question the Prime 
Minister has answered. Now, the position is 
this. You may say, the other Ministers help. Is 
it the function of a Minister-in-charge only to 
carry out superintendence of answering our 
questions by the Junior Ministers ? Or is it not 
the function of the Minister also to participate 
in answering questions when the Minister-in-
charge is present in the House ? 

MR. CHAIRMAN : That depends upon the 
importance of the question. 

SHRI BHUPESH GUPTA : You have 
admitted her importance. I am not making it a 
big point. But clearly, in parliamentary 
practice, Sir, this is done. I can understand 
when the Prime Minister is absent and her not 
answering any question. But when she is pre-
sent, then it is courtesy to the House also that 
she gets up and answers questions. It is not 
that any more light would have beeu thrown. I 
think she can take our guidance in this matter. 
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THE LEADER OF THE HOUSE (SHRI 

JAISUKHLAL HATHI) : May I say a word ? 
Rajnarainji has raised several questions. But I 
think we should realise that we have a certain 
set of rules and procedures prescribed for the 
conduct of the House. If any matter has to be 
raised it can be raised at the proper time, after 
due notice to the Chair, with the permission of 
the Chair and at the relevant time. There is 
nothing on the Order Paper. For example, if 
Mr. Bhupesh Gupta wanted to mention about 
a Calling Attention Motion, with the Chair's 
permission he could do it. Similarly Raj-
narainji wanted some statement on Banaras 
and the Education Minister was 

prepared to make a statement. But from that 
Rajnarainji went to another item and then to a 
third item. I think we should all try to co-
operate with the Chair in maintaining the 
dignity and the decorum of the House and not 
raise questions at any time we like relevantly 
or irrelevantly. There will be an opportunity 
when the Official Language Bill comes and 
certainly we can all discuss it. Or Rajnarainji 
can give a motion and if the Chair admits it, 
then it is a different matter. But it is not really 
in the interests of the House or in the interests 
of the dignity and the decorum of the House 
that a senior Member like Rajnarainji should 
get up every now and then and take up this 
matter when it is not on the Order Paper, 
when it is not before tbe House. I, therefore, 
request him to cooperate with the House. Let 
us not take up a matter which is not at all 
before the House now. 
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(interruption) 

DR. ANUP SINGH : I take back the word 
'senior'. He is a very articulate and very vocal 
Member of this House. It is very clear by now 
that Mr. Rajnarain is determined to hold this 
House to ransom. In spite of your repeated 
requests, he has tried to monopolise the time 
of the House. I really cannot see what exactly 
we are discussing. (Interruption) When you 
were speaking, I never got up. Sir, he seems to 
be very solicitous about the unity of this 
country. He seems to be solicitous about the 
unity of this country, which 
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